
4x Written A*ticer« PHALOU^A 1B06 (SAKA)

|wnwK» la Claim# in reapect ot 
"iMMBfl «  Indtaa Railways

•400. SHRI RAJ DEO SINGH: Will 
the Minister of RAILWAYS be plea, 
sed to state.

(a) what was the total claim in 
respect of the looses which the Indian 
Railways paid to the parties in the 
year preceding the organisation of the

’Railway Protection Force;

(b) the total claims of the losses in 
the years 1973 and 1974;

*

(c) whether since its organisation. 
Railway Protection Force has been 
expanded; and

<d) whether in view of the ever in. 
creasing claims, the expansion ol 
RaiAa* Protection Force is justified?

r

TH* DEPUTY S*INIST?ER IN THE 
MINISTRY OT RAILWAY  ̂ iSHfU 
BUTA SINGH): u ) Claim* tor com
pensation are paid tor various cause, 
adch as, theft* peerages, toss er oon- 

duw to wet, break. 
ag», leakage, ate. Amount jpaid as 
compensation tor thefts, pilferages 
and tosse* during the year 1959-50, 
the jrtar preceding the reorganisation 
to tfet Wat** and Ward into Rail- 
way J>rotactkra fawe, was Rs. 204.98 
lakhs.

(b) Claims statistic* are maintain, 
ed financial jaar-wtse. Tb* amount 
Paid we*

Written Answers 42
i *

(c) Yes. The expansion ot the 
Force has been due mainly to the 
raising ot a special Force called the 
Railway Protection Special Force tor 
the protection of the railway track 
and other installations in the North- 
Eastern Region in the wake of Chin
ese aggression in ID62 and Indo- 
Pak conflict ot 1965 and for the pro. 
tection ot new assets acquired by the 
railways.

£d) The Increase m claims tor com- 
pensation paid cannot be viewed in iso
lation in relation to expansion of the 
Railway Protection Force onl> Tbe 
situation regarding crime on the Rail" 
ways it Hdked wfth the general law 
and order situation tn the country 
which is showing j rising trend so f&r 
as crime is concerned. Allowance has 
also to be made tor the growth m 
irafhc and the increase in genera! price 
level

r A s s i e r a
Stftftrayst '

*401. SHRI ANNASAilEB GQTKH- 
INDE; Witt tfce Minister ot RAIL
WAYS be pleased to state

(a) whether Hubli Div of
South Central Railway has been fac
ing difficulty m maintaining normal 
level of loading on tbe broad gauge 
system and the tranship'ftem perfor
mance at Mirai Transhipment point 
from metre gauge to broad gauge for 
want ot adequate number of broad 
gauge covered wagons, and

(b) if *>, the steps taken to improve 
the j*tu^fc»T

IftJ 912.95 lakhs la

01



THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHBI 
BUTA SINGH): (a) and (b). Yes, Sir. 
There was a temporary difficulty re
cently in loading from Broad Gauge 
system of Hubli Division due to con
gestion of traffic on Western Rail
way moving towards the drought affec
ted areas of Surashtra by the Vira- 
mgam and Sabarmati transhipment 
points. The transhipment of traffic 
at Mxraj also had a temporary set 
back. The transhipment performance 
has since improved.
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Report of Committee «a Reserva- 
tioa ami Booking

*402. SHRI G. Y KRISHNA'S! Will 
the Minister of RAILWAYS be pleased 
to state the progress oi the work of the 
Committee on Reservation and Book
ing and when its work is likely to be 
completed?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHl >: The ‘•Com
mittee on Reservation and Booking- 
1972” submitted Its First Report in 
October, 1973. The Committee is 
expected to submit the Final Report 
toy 90th June, 1975.

Lfetffoaa Isenei te M/s, ttvechst sad 
* i«r  D ni Firm*

*403. SHRI BHAUIfcHAI PARMAR; 
Wlfl the Minister of PETROLEUM 
AND CHEMICALS be ptonMd la *U*ta;

<&> the broad feature* of the in- 
dustetai \temamt pertaisikm letters, 
COB licences Issued to Itfk  Hoechft,

Abbott Laboratories, Alkali Chemicals 
Corporation of India and M/s Bayer
(1) Limited during the Fourth Five 
Year Plan period;

(b) whether any fresh terms of 
collaboration were adopted or the 
existing collaboration agreements 
amended, because of the Issue erf 
these licences/permission letters and 
iX so. the broad features of each of 
them; and

(c) which are the formulations 
manufactured by these Anns without 
any industrial licences and the rea
sons for allowing them to do «o?
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THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI K. R. GANESH):
(a) and <*>). A statement indicating 
industrial licence No./ pfwnteshm 
letter No. COB licence No. and dite. 
Item of manufacture and capacity and 
collaboration/amendment of aatsllnf 
agreement approved If any during the 
Fourth Finn Period in respect of M/s. 
Hoechst Phim aceutM f Lid., M/fc 
Abbott Laboratories India Lid. Md 
M/s. Bayer (India) Ltd. is attach**. 
No approval of ih» said tyjpe wiks priMu 
ted to M /f. Alkali and Chemical* Cor- 
poratten of India Ltd. during Ae 
above period.

(c) Details as to ^  the Mid 
campanil art manufacturing aiiy 
druf Jeraiulattou without «w>rov»I art 
*• »« MiOwM and wDt U  m  
tb« n b l . of tb« Boon.
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